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A IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
) AT HYDERABAD

0.A.H0. 330 of 1995.

Betwaon Dated:16,3.19585.

1s A.Nagesuara Rao

2 P.Appa Rao "0 . AppliCﬂntS
And

1. The Sub Divisional Officer, Telecom, Srikakulam,

2. The Divisional Enginesr, Tslscom, Srikakulam.
3. The Chief General Manager, Telecommunications, A.P.Hyd.

.o ' Raspsndents

Counsel fer the Applicants : Sri. M.Keshava Rao

Counsel for the Respendents 3§ Sri. N.V.Haghava Reddy,
Addl,. CGSC.

CORAM:

HOR'BLE MR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN

HON'BLE MR, R. RANGARAJAN, ADMINISTRATIVE MEMBER
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JUDGMENT

I as per Hon'kle Sri R.Rangarajan, Member(Administrative) X

Heard SriM.Keshava Rzo, learned Counsel for the
applicants and Sri N.V.Raghava Reddy, kearned Standing Counsel

for the respondents.

2. The applicants numbering two herein plead that

they were engaged as Casual Mazdoors on 1.5.1985 and 1.6.1985

T
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respectively under the control of the respondents, {
and worked till 30,9.1988 when their services were terminated.

The applicants were not re-sngaged after 30.,9,1938,

3, This CA has been filed praying for a declaration

are
that the appiicants(/)entitlsd for reengagement as Casual

Mazdoor under the control of theiéé%g?ég%éééﬁéii@ﬁ%@ééﬁ%gg;:h]

Telecom, Srikakulam in terms of the iﬁstructions issued

by the Directer General, Telecommunication and alsc as per

Lr.No.TA/LC/1-2/11T dt. 21.10,1991 and No.TA/RE/ngs/cOrf.

dt. 22,2.1993 issued by R-3 by holding that the action of

the rescondents in not re-engaging them as illegal,
discriminatory, .

arbitrary/and violative of Articles 14 & 16 of the Con-

stitution of India.

4, As per the details given by the applicants, they
were not engeged aftef 30.9.1988. Hence, the question éf
condoning the break does not arise, As such, they are
not eligible to claim seniority on the basis of their

earlier service in different spells,
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4. In view of what 1s stated by the applicants,

it has to be presumed thét they had gained some experience

in the work in the Telecom Department, So, it is in the
interest of the department, if they are engaged in.preference
to d]fresheﬁswheneveg work is available. &0, the only

relief that can be granted is to direct thes 1lst respondent

to re-sngage the applicants as-Casual{ﬁ§§§§9§§]in préference
to freshers whenever there is work., If the applicantsigge
going to be engaged in pﬁrsuance of this order, none shall

ke retrenched who are already in service,

5. The OA is ordered accordingly at the admission
stage itsdlf. No costszf

(r.Rangarajan) (V.Neeladri Rao)
Member (Admn. ) ' Vice Chairman

ik

Dated ]L mMarch, 1995,

#‘Mﬂgyj B3

crh. Deputy ﬁagiéfgg%?budl.)

Copy to = S oah
. - '- a..

1. The Sub Divisional OFPicer, Telecom, Srikakulam\“c sy

' —%.OMGDPW

2. The Division-zl Engincer, Telzcom, Srikakulam.

3, The Chief General Manager, Telscommunications, AP Hyd,

_ 4. DBne copy to Sri. W.Kmaha&a Rac, advocate, CAT, Hyd..
/'//; /5., Ope copy to Sri. W, V.Raghava, Reddy, Addl. CGSC, CAT, Hy

6. Opa ecopy to Libracy, CAT, fyd.

7. UOne spares cmpy;
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TYPED BY. . .CcHECKED BY { N
COMPARED BY APPROVED 5Y

IN THE CENTRAL ADMINISTRATIVE TRIBUN.L
HYDERABZD BENCH AT HYDERABAD,

~THE HON’BIE MR. JUSTICE V.NEELQDRI RAD
VICE~ CHAIRMAN

AND -

. PHE HON 'BIE m.R.r&mcmmAm:m(Abm) '

DATED - / 6/3 100s.

‘oBDERfJUDGMENT-' |

0.A.No, 330 /4) /.
| - ' g
- T.A.No. S );

', Admltted and Interlm dlrectlons I
1ssued ‘ _ /

4

/Disposed of with direections, ;

/

Dis issed.

Dismissed as withdrawn
Disrﬁis 2d for default.

' Ordered XRejected,

/.«' : ) . ’
_Mo.order as to COSts.
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